
RAJYA SABHA [1 August. 2001] 

STATEMENTS OF THE STANDING COMMITTEE ON 
LABOUR AND WELFARE 

SHRI KA. RA. SUBBIAN (Tamil Nadu) : Sir, I lay on the Table 
a copy each (in English and Hindi) of the following statements of the 
Standing Committee on Labour & Welfare  (Thirteenth Lok Sabha) : 

(i) Statement showing further action taken by the Government 
on the recommendations contained in Eighth Action 
Taken Report of the Standing Committee on Labour and 
Welfare (2000-2001) (Thirteenth Lok Sabha) on the 
recommendations contained in Third Report (Thriteenth 
Lok Sabha) on Demands for Grants (2000-2001) Ministry 
of Labour. 

(ii) Statement showing further action taken by the Government 
on the recommendations contained in Ninth Action Taken 
Report of the Standing Committee on Labour and Welfare 
(2000-2001) 'Thirteenth Lok Sabha) on the 
recommendations contained in Fourth Report (Thirteenth 
Lok Sabha) on Demands for Grants (2000 - 2001)   
Ministry of Social Justice and Empowerment. 

(iii) Statement showing further action taken by the 
Government on the recommendations contained in Tenth 
Report of the Standing Committee on Labour and Welfare 
(2000-2001) (Thirteenth Lok Sabha) on the 
recommendations contained in fifth Report (Thirteenth Lok 
Sabha) on Demands for Grants (2000-2001)   Ministry of 
Tribal Affairs. 

__________ 

MATTER RAISED WITH PERMISSION 
Demand for a statement by the Prime Minister on the role of P.M.O. in 

the U.T.I, fiasco as alleged by a member of the ruling coalition and 
also on his reported desire to resign 

MR. CHAIRMAN:   Dr. Manmohan Singh. 
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MR. CHAIRMAN: Just one minute. ...(Interruptions)... One 
minute. ...(Interruptions)... As Chairman, I have permitted the Leader of 
the Opposition. You have no right to question me. I am allowing him. 
...(Interruptions)... 

THE  LEADER OF THE OPPOSITION  (DR.  MANMOHAN  
SINGH): Mr. Chairman, Sir, I am very sorry that the House could not 
transact its 
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normal business yesterday. I wish to emphasise that it is no part of our 
intention to disrupt the normal functioning of the House. However, we 
cannot be oblivious of the importance of unexpected developments 
which have a vital bearing on the functioning of our parliamentary 
system of Government. We are, indeed, very keen to hear the 
Government on issues which have arisen in the debate relating to the 
UTI. We have no objection to the hon. Finance Minister making a 
statement of his case. However, when a Member of Parliament 
belonging to the ruling coalition itself makes explicit references to the 
role of PMO in the UTI affair, we feel it is obligatory for the Prime 
Minister to take the House into confidence. 

Similarly, Sir, when the Prime Minister makes a statement 
outside Parliament, when the Parliament is in session, about his inability 
to lead the Government and the Minister of Parliamentary Affairs also 
makes a statement to this effect outside Parliament, the concern for 
the dignity of Parliament warrants that the Prime Minister should take 
the House into confidence on circumstances which led him to make 
the statement he has matte. 

I, therefore, urge that you may kindly ask the hon. Prime 
Minister to come to this House and make a statement on both the 
issues I have referred to. I understand a statement has, in fact, been 
made in the other House. Thereafter, we shall be very happy to hear 
the hon. Finance Minister. 

MR. CHAIRMAN:   Shri Pramod Mahajan. 
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already given the statement outside the Parliament. The Minister of 
Parliamentary Affairs has given a statement yesterday.  
...(Interruptions)...�

MR. CHAIRMAN: I have called him to respond to the Leader 
of the Opposition. ...(Interruptions)... I have asked the Minister to 
respond to the Leader of the Opposition.  You cannot question that. 
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SHRI RAJU PARMAR (Gujarat) : What prompted him to offer 
his resignation? ...(Interruptions)... 

SHRI N.K. PREMACHANDRAN (Kerala) : He has issued the 
statement in his capacity as the Minister of Parliamentary Affairs. 
...(Inter uptions)... 
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SHRI RAJU PARMAR: It is not a question of your party. You 
are the Whip of your party. ...(interruptions)... 

SHRI DIPANKAR MUKHERJEE: What is happening here, Sir? 
...(Interruptions)... The whole issue was raised by him as the Minister 
of Parliamentary Affairs. Now, he is saying that he is the spokesman of 
his party. ...(Interruptions)... How can he say so? ...(Interruptions)... 

MR. CHAIRMAN: Let him complete. 
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SHRI NILOTPAL BASU: Certain points were made about the 
UTI and the PMO's involvement. I would like to know whether the 
Prime Minister would come over here and clarify the position. 
...(Interruptions)... 

MR. CHAIRMAN: I have permitted Shri Suresh Pachouri to 
speak. ...(Interruptions)... 
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SHRI NILOTPAL BASU: It is a question of privilege. 
...(Interruptions)... Sir, I think, it is a question of privilege. 
...(Interruptions)... *
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MR. CHAIRMAN: The hon. Member has given a notice and I 
am looking into it. 

SHRI M. VENKAIAH NAIDU (Karnataka) : Sir, it is true that the 
hon. Member has given a notice. ...(Interruptions)... 

SHRI HANSRAJ BHARDWAJ (Madhya Pradesh) :    Sir,  he 
is a Cabinet Minister.  ...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: Is he a spokesman of the Rajya 
Sabha?     ...(Interruptions)...   Sir,  the  hon.   Member  has  given  a  
notice. 
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...(Interruptions)...Sir, I am asking for only one minute.   

...(Interruptions)... Sir, it will not bring name or fame if this sort of a 
commentary is made by Members (Interruptions)...   We are also 
Members of this House.    We have also our own self-respect and 
prestige. It should be respected by V other side. Manmohan Singhji 
rose to make a submission. You have rightly said that the Leader of 
the Opposition has taken permission to make a submission. 
Everybody sat and heard him with rapt attention and respect. Similar 
facility should be allowed to others also. Yesterday we saw what 
happened when the Finance Minister was responding to the debate. I 
am not going into that. Sir, the reason why I rise now is that under 
Rule 188, the hon. Member has raised a point of order. My 
submission is, if he has given a separate notice of privilege, I am not 
going to interfere because I am not aware of the contents of the 
privilege motion. Now, in the name of raising a point of order under 
Rule 188, he made a speech and made some observations which do 
not fall within the purview of the point of order. I request you to either 
ask him to withdraw those remarks, or, otherwise they should be 
deleted. ..(Interruptions)... As far as this House is concerned, I am 
also aware ...(Interruptions)... If he wants to move a privilege motion, 
let him move. ...(Interruptions)... 

MR. CHAIRMAN: Mr. Venkaiah Naidu, he has sent it to me 
and I am looking into it. ...(Interruptions)... 
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SHRI RAJU PARMAR: Sir, you have allowed Suresh Pachouri 
to make his submission. ..(Interruptions)... He is challenging the Chair. 
...(Interruptions)...   How can he do that? 

SHRI M. VENKAIAH NAIDU: I am not challenging 
...(Interruptions)... This is the way they always wrongly interpret things 
and then threaten us with a privilege motion. ...(Interruptions)... Sir, as 
a Member and as a Minister, I humbly submit that when the Chair calls 
us, please, they should allow us to make our submission. 
...(Interruptions)... They are speaking every time.    ...(Interruptions)... 
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SHRI M. VENKAIAH NAIDU: Under which rule or provision he 
has been allowed? . ...(Interruptions)... 
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SHRI   NILOTPAL  BASU:      Sir,   just   give   me   one   
minute. ...(Interruptions)... 

SHRI ARJUN SINGH (Madhya Pradesh) : Sir, I am grateful to 
you for this concession. Sir. the House has just heard your ruling on 
this matter that you have received a Motion and you have reserved it 
for your consideration. This is the end of the matter raised by Shri 
Pachouri. We do not want to press it further. It is now for you to deal 
with it, as you deem fit. What I am trying to say is that the House and, 
perhaps, the Treasury Benches have missed the spirit in which the 
Leader of the Opposition made the statement. It is very clearly 
mentioned by him that we do not want to obstruct the proceedings of 
the House and do not want to obstruct the Finance Minister from 
making his points. That must be clearly understood. The only second 
point which he has raised and which seems to be going over the 
heads of everyone. ...(Interruptions)... 

SHRI SANGH PRIYA GAUTAM: How can he say this? 
...(Interruptions)...He has said it. ...(Interruptions)... I have heard him. 
...(Interruptions)... 

SHRI NILOTPAL BASU: Sir, are you protecting 
met...(Interruptions)... Sir, I am raising my hand..(Interruptions)... 

SHRI K. RAHMAN KHAN (Karnataka) : He has taken the 
permission from the Chair.. .(Interruptions)... Why are you interrupting 
him?... (Interruptions)... 
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SHRI RAVI SHANKAR PRASAD (Bihar) : You both objected 
yesterday, single-handedly...(Interruptions)... 

SHRI S.S. AHLUWALIA (Jharkhand) : Sir, he should withdraw 
those words..(Interruptions����� % ���% ��#�90�E ������� � �� !�����
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������	��	�(������ � �� !����We 
are not obliged to listen to their sermons..(Interruptions)... What did I 
say?...(Interruptions)... What did I say?...(Interruptions)...�

SHRI RAJU PARMAR: What is wrong?...(Interruptions)... 
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senior leader and he rushed into the Weill..(Interruptions)...�

SHRI RAJU PARMAR: Please allow him to 
speak..(Interruptions)... Why are they objecting? ...(Interruptions)... 
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this intimidation.. (Interruptions)...�

SHRI B.P. SINGHAL (Uttar Pradesh) : Sir, either he should 
withdraw those words or he should explain to the 
House..(Interruptions)... 
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SHRI ARJUN SINGH: First you hear ma..(Interruptions)...It is 
only then you will know what I am saying..(Interruptions)... 
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SHRI ARJUN SINGH: Sir, I am not prepared to be 
browbeaten by these people..(Interruptions)... I know what I am 
saying..(Intenyptions)... 

SHRI RAVI SHANKAR PRASAD: You have no 
right..(Interruptions)... You should know sabha 
maryada...(Interruptions)... 
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SHRI ARJUN SINGH: Sir, he is taking my name 
...(Interruptions)...You give me permission to reply...(Interruptions)... 
Sir, I am only saying that the spirit in which the Leader of the 
Opposition made the statement is not being understood 
properly...(Interruptions)... 
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SHRI ARJUN SINGH: Sir, I want to have my 
say...(Interruptions)... I need your protection..(Interruptions)... 

MR. CHAIRMAN: The House is adjourned for ten minutes.. 
(Interruptions)... 

The House then adjourned at twenty-three minutes past twelve of the 

clock. 

The House re-assembled at thirty-nine minutes past twelve of the 

clock, 

[THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) in the Chair.] 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): The 
House is adjourned till 2 0" clock.  

The House then adjourned for lunch at forty minutes 
past twelve of the clock. 

The House reassembled after lunch at two of the clock, 
[MR. CHAIRMAN in the Chair] 

� �� 	 1; 
� �� 
� � B � � ��" ��
� �% �#� 
!L� ������� *�
�9*� -���P � ��� "����
, �t�"�
	"�G�	�*��"����C ���w��5 Q �0�E �
��1�5 ��������"��#�5 �O'E ��"	��E �
�9�"��
��l��5 "���������(�'�H+ �� �� ���"��� ��*
�� ���������	��5 �����% 0��1�9�� ��9�����	�(&�
*	�(��� ������� �E �����= ��) �� �����% �	�
��1"����+ n�� ����G+ = ��#����= _�) ���"��� ��
�UC �� *M �� -� + � � �� E �� % ��� "� ��+ n� "�� 5 ��� '��� ��� "	$� �� ��&� 5 ���� ����9*�
-��L� �% �0", �0�� �������G+ = � �	�:�E ��5 ��#��������� �̂��������l��� 	�� �� ��1�� ���
� �����	�(&�� ���4 ���	
�= :�&�5 �� ����(= B ��"����*�0�5 �� ��*M ���"	$�	�&��

232 



[1 August, 2001]               RAJYA SABHA 
 
 

������ -."�	����+ �9:� � �&���������	
��
� ��0�s � � �� ��+ �9:���� ��C �
% �"����"��"	$�	��? ���������*
����% ��5 Q ��	��	��5 ������0�s ����E ���JE � �	�
�
� = ���� ���*�(/ �� ��9�.�� ���	
��
�*�(/ �	
��� ���	�&��

MR. CHAIRMAN : Now, Bill to be introduced. 

__________ 

THE INDIAN RAILWAY COMPANIES (REPEAL) BILL, 2001 

THE MfNISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): Sir, I beg to 
move for leave to introduce a Bill to repeal the Indian Railway 
Companies Act, 1895. 

The question was put and the motion was adopted. 

SHRI O. RAJAGOPAL: Sir, I introduce the Bill. 

__________ 

THE RAILWAY COMPANIES (SUBSTITUTION OF PARTIES IN 
CIVIL PROCEEDINGS) REPEAL BILL, 2001 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND' MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): Sir, I beg to 
move for leave to introduce a Bill to repeal the Railway Companies 
(Substitution of Parties in Civil Proceedings) Act, 1946. 

The question was put and the motion was adopted. 

SHRI O. RAJAGOPAL:   Sir, I introduce the Bill. 

MR. CHAIRMAN: Mr. Yashwant Sinha. 

__________ 

SHORT DURATION DISCUSSION 

On working of  UTI with special reference to freeze on sale and 
repurchase of US-64 - Contd. 

SHRI    NILOTPAL   BASU   (West    Bengal)    :Mr.  Chairman, 
Sir.. (Interruttions)... 

MR. CHAIRMAN:   Nothing will go on record. 
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